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CENTRAL ADMINISTRATIVE TRIBUNAL
' ERNAKULAM BENCH

Original Application No. 435 of 2009 °
Tuesday, this the 30th day of June, 2009
CORAM: |

Hon'ble Dr. K.B:S-Rajan, Judicial Member'
Hon'ble Ms K. Noorjehan, Admmistrative Member

Sreejith B. Aged 43 yga,rs:S/o-;Bf;Mt: Balakrishnakurupu,

~ Head Clerk, O/o: Deputy Chief Engineer, Construction,

Southern Railway, Calicut, remdmg at ’Sreedev1 Marunnalli,

P.O. Puthupanam, Vadagara.~ - -~ .. Applicant

(By Advocate — Mr. Martin G: Thottan)
Versus

1. Union of India;- represented by The General Manager,
- Southern Railway, Chennai. . -

2. The Chief Adm:mstranve Officer; Southem Railway,
: Constructlon, Chennal e

3. The Dlvmonal Raﬂway Manager Southern Railway,
 Palghat. ,

4. NI Manamma, Head Clerk; O/o: Deputy Chief
- Engineer, Constructwn, Southern Railway,
Calicut. == . Respondents
(By Advocate ~ Mr. K:M. Anthru (R1-3)) -
The app]ic_ation;hgving;bgen;heard;fon“ 30.6.2009, the Tribunal on the
same day delivered the following: = - |
-~ ORDER -
By Hon'ble Dr. K.B.S: Rajan; Judicial Member -
Heard the learned counsel for the applicant.

The applicant-has-filed-this-application challenging the impugned
" Annexure A-2, whereby he has been transferred from Calicut to Poddanur
Junction. Accprdi,;tgjQﬁ,jhg;gpp]_igmt, ‘this-transfer has been necessitated
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with avwwtofaygurmpondmkNo4Theapphcmt has not so far been

- relieved, as stated above by the learned counsel for the applicant.

: 3 ~ In yet another matter against the same impugned order, one Shri K.P.
: Raghunath has challenged the transfer order and this Tribunal disposed of

the said OA directing the respondents to consider the representation filed by
the said_mdividual@;;lﬂjg‘igpose-fof'-'vtl;;e»samg and till then the said individual
shall not be rélicv‘ed:*',‘-Inﬁf_thc"finstmtf;qase? of course, nb such representation
has been filed and the applicant has directly approached this Tribunal

4. Inthe -':interesmfjustice*‘We*"feel"it’a'pjirépﬁaté to-direct the respondents

to cons1der this entire QA as representation and daspose of the same within

two weeks and till then the -applicant shall not be relieved from the present
place of postmg.w

5. With the above orderthe OA s disposed
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